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[Shri P. Viswambharan]

In conclusion, T would like to refer to
the controls exercised by the Central
Government and the Reserve Bunk. This
Bill is called the State Agricultural Credit
Corporations  Bill.  Aciually, if we go
through the provisions of the Bill we do
not find the State Governmen! anywhere
in the picture at all. The entire function-
ing of the corporation is controlled by
the Central Governinent and the Reserve
Bank. The managing direclor and the
chairman and the majority of the directors
of the State corporation are appointed by
the Siate Government and by the Reserve
Bunk. The conditions of commerce und
agriculture ditfer from State 10 State.  So,
the detuils of the loans should be left enti-
rely to the State corporations and the con-

trolling authority shall be the State Govern-

ment and not the Central Government or
the Reserve Bunk. Both these changes have
got to be made in this Bill. The Bill as
it stands includes several clauses of the
Reserve Bank of India Act, the Co-opera-
tive Societies Act, the Agricultural Finance
Corporation Act and such other Acis. My
submission, therefore, is that this Bill needs
u thorough scrutiny, und 1 suggest that it
may be referred to a Sclect Commitiee so
that a thorough scrutiny of its provisions
may be made and the necessars modifica-
tions suvggesied.
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MR. DEPUTY-SPEAKER :
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the midst of another debate.
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MR. DFPUTY-SPEAKER : Dr.
Subhag Singh is accessible, any hour.
not approach him ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) : 1
have already written to the hon. Food
Minister drawing his attention to it
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MR. DEPUTY-SPEAKER : After Dr.
Ram Subhag Singh has replied, there is no
clarification needed.

SHRI SHEO NARAIN (Basti): You

are our guardian here
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SHR! SHLO NARAIN : He 'should
remember that he has to fuce the mid-term
polls in Punjub, U.P. and other States.
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STATE AGRICUI TURAL CREDIT
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